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Petitioner

Advocate for the Petitioner(s)

Respondent

Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. P. K. Kartha, Uice-Chairman (Judl.)

The Hon'ble Mr. P* Sripiwasan, ^.Administrative Member,

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ? 1
3. Whether their Lordships wish to see the fair copy of the Judgement ? j
4. Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgement of the Bench. delivered by Hon'bls
i^r» P, Sriniuasan, Administrative Member)

This application has been listed before us for

admission uith notice to the respondents, Shri V«P,

, Sharmaj learned counsel for the applicant, and Shri S.P,

Arora* Grade III Officer in the Office of Respondent No,3,

for the respondentsj have been heard,

2, The grievance of the applicant in this application

is that availed leaves he has not been oermitted

to rejoin duty. Specifically he complains that he has

been kept out duty from 12,5c1989.

3, On the other hand, Shri S.P, Arora? representative for

the respond entsi submits that in spite of the applicant ha^/ing

been informed several times to join duty by registered post
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and otherwiae* he has not so far reportsd for duty.

The respondents ar-e always uilling to allou him join

but it ujas his fault that he did not do so,

4, iJithout going further into this controv/ersyj

LJ0 consider it appropriats to dispose of the present

application by issuing appropriate directions, Ue,

accordingly, direct the applicant to rejoin duty

positively on or before 20.8.1990, Ue also direct

the respondents to allow the applicant to rejoin duty

accordingly. Thereafter, the respondents will pass

suitable orders in accordance with the rules regarding

treatment of the applicant's period of absence from

duty. The parties will bear their own costs.

(P. Srinivasan)
Adrainistrati\/s Member

(P.K. Kartha)
Uice-Chairman(Dudl,)


